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•is«L Shri Bangrtd Thaknr: WU1 the 
iinister of Home Affairs be pleased 

to state:
(a) whether it ia a fact that Gov

ernment had taken a decision that 
displaced persons from East Pakistan 
will be given first preference while 
making appointments to the vacan
cies occurring in the Central Govern
ment Offices located in West Bengal, 
Bihar, Orissa and Assam;

(b) whether it is also a fact that 
decision was taken to relax the upper 
age limit up to 45 in the matter at 
their appointment and promotion; and

(c) if so, the action taken thereon?
The Minister In the Ministry of Hu m  

Affairs  ̂(Shri Datar): (a) Yes.
(b) Age relaxations have been given 

as in the statement placed on the 
Table of Lok Sabha. [See Appendix 
VI, annexure No. 133.]

(c) The decision was communicated 
to all appointing authorities and the 
Employment Exchanges for com
pliance.

Shri Bangshi Thaknr: May I know 
whether such a decision is applicable 
to Tripura also with regard to the 
Central Government offices therein?

Shri Datar: It is applicable with 
regard to the Central Government 
offices.

Shri Prabhat Kar: May I know what 
the actual effect is, after the recom
mendations have been communicated 
to the Governments of West Bengal, 
Bihar, Orissa and Assam? May I 
know whether the recommendations 
have been implemented?

Bhri Datar: I cannot give any answer 
off-hand at this stage.

Shri S. M. Banerjee: May I know 
whether it is a fact that relaxation 
has also been given in respect of age- 
Umit in the matter of retirement? 
Supposing a man retires at the age of 
Mi will tint displaced person br given 
anextension beyond 56?

Shri Datar: In the ease at retirement, 
different considerations arise. K it is 
found that in proper cases either the 
displaced person’s services should be 
extended or that he should be *•-. 
employed, then such an extension Is 
given to him.

Shri Hem Baraa: From the state*
ment and from what the hon. Minister 
said, it is evident that relaxation in 
the matter of age-limit is given to the 
displaced persons. But the question 
is whether first preference is given to 
the displaced persons in the matter of 
appointments or not. About that, the 
hon. Minister and the statement are 
both silent.

Shri Datar: This is about the dis
placed persons. So far as the displaced 
Government servants are concerned, 
they are entitled to certain priorities.

Shri Ranga: Will an effort be made 
to present a report to the House, 
giving information as to the effect the 
various Governments have given to 
the recommendation made by the Gov
ernment of India in giving preference 
to the displaced persons?

Shri Datar: Yes, Sir. I have certain 
figures to show that the rules that we 
have issued are being implemented.

Shri Ranga: I mean the effect of it. 
How many people have been given 
this opportunity?

Shri Datar: Yes; from February, 
1956 to October, 1957, 4,126 persons 
have been employed in the eastern 
zone, and about 414 have been em
ployed outside the eastern zone.

Conference of the Superintendents 
of Ordnance Faetoriee 

+r Shri S. M. Banerjee:
I Shri Tangamani:

•1502.  ̂ Shri Prabhat Kar:
| Shri Mohammed Kliae:

 ̂Shri Sarjn Pandey:
Will the Minister of Defence be 

pleased to state:
(a) whether a Conference of the 

Superintendents of Ordnance Fac
tories was held at Calcutta on the 
12th and 13th March, 1858; and
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(by i t  ma, the decisions takes in the 

Conference?
The Deputy Minister of Defence 

(Shri Raghuramaiali): (a) Yes, Sir.
(b) The Conference is a depart

mental one called by the new Director 
General of Ordnance Factories and 
among other things matters concern
ing the Ordnance Factories production 
were also discussed and the new 
Director General of Ordnance Factories 
had the opportunity of meeting heads 
of Ordnance Factories. This con
ference is of the same category as 
large numbers of meetings at official 
level held in various ministries or 
departments.

Shri S. M. Danerjee: May 1 know 
whether the report submitted by the 
Defence Production Committee was 
discussed at the Confirmee and, if so, 
whether any decision was taken?

Shri Raghuraniuiah; It is after all 
a departmental conference; not a 
formal conference to take any deci
sion. Various matters concerning pro
duction, provisioning, etc., were dis
cussed. I imagine that the report 
referred to by the hon. Member was 
discussed. It is not a formal confer
ence.

Mr. Speaker: The hon. Member
demands an answer, “Yes’1 or “No”. 
He wants to know whether the report 
of the Committee was discussed there. 
If the hon. Minister knows it, let him 
say.

Shri Raghuramaiah: The report i:;
still under examination of 'the Gov
ernment.

Mr. Speaker: Therefore, it was not 
discussed.

Shri Raghnramaiah: Therefore, I
should imagine that it was not dis
cussed. I have no specific inf'" -ma- 
tion as to whether this item wi: dis
cussed. The information that 1 'lave 
is, problems concerning prod...lion, 
provisioning, etc. were discussed. As 
to what particular items were discus
sed I have not got the exact informa
tion at present

do not know whether this.rep^'w as 
discussed. I want ncAlce”; Bjr ilJ 
means the hon. Member will jutf 
another question if 1 will allow it.

Shri S. M. Banerjee: May I know
whether the difficulties met with in 
the procurement of civilian jobs, have 
been brought to the notice of the 
iV nstry and, if so, what steps are 
H;.’ ly to be tal'.en by this Ministry in .

mailer of procurement of such 
jobs?

Shri Kag-hurainaiah: Will the hon. 
Member repeat the question?

Mr. Speaker: In such a long Cjues-
tioii, ntibmiy can bear any point in 
mind.

Shri k. Ml. Kancrjee: 1 will repeat it.
Mr. Speaker: If he repeals it in the 

;am. way, it. \vi:j be useless.

Shri S. M. B.mcrjec: There are some 
;{ifi!cii!tic5 i;i the procurement of 
milian jobs l.ccaM'/.e there is no 
healtliy co-opt. given by the
L)irec:'sr-i;cin:ra! ni' Supplies. So, may 
L k:;o’.v v. he!her flv..;e points were 
'ui'Vij-.ht Vi) tii'.- r. jticc- of tue Director- 
Geiuirai cf Ordnance Factories and of 
t jViiiu.;tr.v a,y.:, if so. what steps are 
iji.iriL; t-.iken to eo-ordinate the activi- 
t.i ■- of ih1' D i rec t ov - G o n c ral of 
Ordnance Facti'ri'-s .'iivi the Director- 
(.Icu.thI of hi this matter?

Shri i;jj:}’ :j -:i« .;iah: The very pre- 
::i:i»;p!in;i .-'f tin' hon. Member, to my 
hi!Owl.’rh,'i\ j-; :u>t correct. There is 
pcrfoi-l co-ordination between the 
Dircctor-Ci'eneral t>f Ordnancc Factories 
and the I' rcctor General of Supplies.

Shri Prabhat Krxr: May 1 know
v.hcihor it is a fatt that the value of 
civilian production has been reduced 
from r,‘s. 4.5 crores to Rs. 3.5 crores, 
and whether this matter was also dis
cussed and, if so, what steps are pro* 
posed to be taken in this regard?

Shri Raghuramalah: As I mentioned 
various problems relating to produce 
tion were discussal. I have. ..ttjl
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M M ifia n  M to whether this parti
cular H w  has been discussed. I 
should imagine that all these things 
ware generally discussed.

Accident at Classification Bange (Bulb 
Rye-Chandmarl) in Babina

n |11  f  Shri Jagadlsh Awasthi:
\  Shri S. M. Banerjee:

Will the Minister of Defence be
pleased to state:

(a) whether it is a fact that some 
villagers were killed and injured at 
the Classification Range (Bulls Eye- 
Chandmari) at Babina this year;

(b) if so, the steps taken to protect 
the villagers from such accidents;

(c) the number of deaths; and
(d) the compensation paid?

The Deputy Minister of Defence
(Bardar Majlthla): (a) tfo.

(b) The following steps are taken:—
(i) Villagers are warned through 

the civil police, well in 
advance of the date of field 
firing, to get clear of the 
danger area.

(ii) Military personnel also ensure 
that no firing takes place if 
human beings or cattle are 
seen within the danger zone.

(iii) After firing is completed. 
Army clearance parties go 
over the area to search for 
blinds, if any, and to destroy 
them. Only after this has 
been done, that the area is 
declared open for public.

(e) and (d). Do not arise.
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Sardar Majlthla: I have already 

replied to the question that no deaths 
have taken place. 1 do not know 
where the hon. Member has got this 
information from.

Shri S. M. Banerjee: May I know 
the distance of the classification range 
from these villages? Is there any 
proposal to remove the range or ask 
the villagers to shift to some other 
village?

Sardar Majlthla: I shaji require
notice for giving the House the exact 
distance between the range and the 
villages. But I can only say this 
much; that while selecting the range, 
we take the greatest care to see that 
the villages are at such a distance that 
they do not interfere when firing takes 
place. This area in particular, where 
field firing is practised, is absolutely 
clear of inhabitants.

Mr. Speaker: The hon. Minister 
said that no accident took place.

Shri S. M. Banerjee: He said there 
was no death. I want to know whe
ther some men were wounded and if 
so, what is the number of such people.

Sardar Majlthla: As I said, we 
take the greatest care. But offlumd I 
do remember that there was one per
son who went into that area and was 
injured not in this particular range 
that we are talking of, but in another 
range. I am coming out with infor
mation which was not asked for. He 
was dabbling with one of the darts 
which did explode and he was 
injured, but that was because he was 
at fault for the simple reason that he 
should have informed the military 
police that there was a particular dart 
which is normally done in other cases.

Mr. Speaker: I request hon. Minis* 
ters not to go technically by the ex
pression; hon. Members do not knew




